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| stated that due te some difficulties, as pelnted eut in the,rjply,

In the Central Administrative Tribunal
Calcutta Bench

No,OA 806 ef 1907
Present : Hen'kle Mr. D, Purkayastha, Judicial Member

BPraupadi . . " .... Applicant
-VS =

1) General Nanager Seuth- Eastern
Rly., Garden Reach Calcutta.‘

N

The Divisisnal Persennel Officer, -
- -Seuth Eastern Rly, Chakra@harpur,

oo ReSpendénts'e

Dr.(Ms.) .S. Sinha, Advecate

e .

Fer the Applicant
Fer the Respendents: Mr. P. Chattefjee, Advecate

Heard on : 15-01-1999 Date of Judgement : 15<01-1999

ORDER

H

Heard Ld. Advecates of both the porties.

2. Gr1evance of the appllcant is that pen51on has been granted
in foveur of the applicent; but respendents did net release the DCRG

_ameunts te f5.24,480 in faveur ef her as seme dispute crepred up in

the ferm_filédﬁbyAthe applicant herself, Hence, applicanf'fileé'this
spplicatien fer direction upen the respondents to release the DCRG

money along With interest at the rete of k.14% on that ameunt.

3. Respendents resistes the claim of the applicant by filing

“written feply. In the'reply it is aemitted by the respendents that

applicent is getting family rension as per Pension Rules,  But it is

‘they

A‘ﬁvnw
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could net releese\the DCRG meney in faveur of the appllcant S&ﬁﬁﬁ there_

5g@,seme discrepancy: in respect of 2ge of the applicant and her eleest

son as nentlened in the annexure marked as, Annexure R-6 te the reply.ﬂ7

~Accerding te the reSpendenfs, the applicant Smt Draupadi Devi was

asked te rectlfy.the same er preduce legal Heirship Certificete apd

\ﬂ " Ayt al



Ne Objectien Certificate in.this regard.

But she did not cemply»With

the request made by the autherity vide letter dated 16.1;96 (Annexure

R-7 te the reply),

meney,

4,

That is why respondents ceuld net release the LCRG |

I have consldered the submissicns of 1d. Advecates of both the

parties and I find that there is sééé/dlscrepancy in reSpect of ‘the age

[V

ef the applicant as well as in respect of her eldest sen and aprlicant

was asked to rectify the same.

In view of the aforesaid circumstances,

I find that it is admitted pesition that the spplicant Sﬁt. Draupadi Devi

is gettlng family pensien. Thereby, it cen%éiﬁg;/safely preSumed that

there is

no dlspute regarding identity of the wife of late Narzhari,

Ex-Fitter Grade 1, under Carriage Foremen of the respendents! Office,

)ﬁiainea/thengnzﬁio&nt-éﬁ»gett&ngufﬁm%%yaﬁeasien“%h&nkﬁ§F”I find thet the

helrs of

J‘PCRG monay a]se can be released hy the reSpondents on the basls of the

submission ef Indemnlty Bend duly executed by the applicant an

legal

the deceased, OCn receipt of the said Indemnity Bend frem the

side of the spplicant and legal representatives of the déceased; the

DCRG meney should he released by the autherity witheut further delay.

Dr. Sinha on behalf ef the applicsnt submits that‘applicant did not

receive any letter frem the respondents as annexed with the reply marked

It is féend frem the\applicaticn that applicant

as Annexures 6,7, & 8..

s new residing at Vill. Dalminediha, F.O. Dalminadiha, District: .
'PJruiia and all tbé letters inc luding pedsienary decuments were issued
te her at P.G;.Birmitrépur, D;strict ¢ Sundargarh, Orissa. Se, all the
cerrespondence can be made te the applicant in the aferesgid neted
address @ince'applicant is new'residing‘én the District of Purulia.
Respendents alse ceuld not show that ahy létters (Annexures 6,7 & 8) were
received by the aprllcant. In View.ef the aferesaid circumstances,
reSpéeéents dre directed to release the DCRG money within- ene month from
the date|of receipt of the Indemnlty Bend, With this observetion
application is diSposed of awarding ne cest,
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{ D. Purkayastha )
Memher/ +



